
 

PRESENT: 

For the Applicant/Personal Guarantor : None 

For the Respondent/IndusInd Bank : Ld. Adv. Mr. Amann Sharma (Physical) 

ORDER 

This is an application filed by the Applicant/Personal Guarantor under Section 94 of 

the IBC, 2016 for initiating the Insolvency Resolution Process against himself in the 

context of debt taken by the Corporate Debtors/Principal Borrowers, namely, Srasthi 

Buildcon Pvt Ltd, Sagar Autotech (Mysore) Pvt Ltd & Sagar Autotech Pvt Ltd.  

None appears for the Applicant/Personal Guarantor.  

Learned counsel, Mr. Amann Sharma appears for the IndusInd Bank.  

List the matter before the Regular Bench on 31.07.2024.   

             

       Sd/-                         Sd/- 

              DR. V.G. VENKATA CHALAPATHY                           CHITRA RAM HANKARE 
   MEMBER (TECHNICAL)                   MEMBER (JUDICIAL) 

               A. Bhadauria                        
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